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upon hon. Members not to repeat 
mentioning such matters here, be­
cause many such things may happen. 
Fortunately, nothing more is happen­
ing there at the moment. Everyday 
we cannot be bringing up here such 
matters. Then it will also be making 
invidious distinction between one and 
another by this great House. Of 
course, we express our deep sympath­
ies to the families of the bereaved; 
certainly. But, let it not be repeated 
here from time to time. That is all I 
can say.

Shri Nath Pal: We should ask the 
Chinese not to repeat it.

Mr. Speaker: Tor the present, it is 
done.

U.M tan.

MOTIONS FOR ADJOURNMENT

S m o -I N D I A N  BORDER INCIDEN TS

Mr. Speaker: 1 have received notice 
of some adjournment motions on var­
ious subjects. There is one by Shri 
Mohan Swarup, saying—

“great anxiety is prevailing 
throughout the country regarding 
undue delay on the part of Chinese 
Government in releasing the ten 
Indian border policemen........ ”,
They have now been released, I 

think.
“ ........ end returning the nine

dead bodies of policemen died in 
the barbarous encounter provoked 
by the Chinese troops in Eastern 
Ladakh near Chang-Chenmo 
Valley. It is gathered that the 
Chinese Government are pressing 
the captured Indians to confess 
misconceived facts to suit their 
(Chinese) false claims end bad 
motives."
Hist ia out ct date. Then there is 

•Bother, wjrin*:

“That Chinese Armies have oc­
cupied two thousand square »»»Mts
of our territory........
The hon. Prime Minister has inform­

ed me that he will make a statement 
regarding the Chinese border incidents 
Let us hear him.

Acharya Kripalaal (Sitamarhi): I 
have given notice of an adjournment 
motion and I would like to say a few 
words on that.

Mr. Speaker: About the border in­
cidents?

Acharya Kripalaal: About the ad­
journment motion, of which I have 
given notice, with yout permission, 
Sir, I would like to say a few words 
before the Prime Minister says any­
thing.

Mr. Speaker: is it necessary? Let 
us, first of all, hear him.

Shri Nath Pal (Rajapur): Very
necessary.

Shri Frank Anthony (Nominated 
Anglo-Indians); No.

Mr. Speaker: What I feel is that 
nothing will be gained by an adjourn­
ment motion. Certainly, we must have 
a regular debate on this matter. After 
the bon. Prime Minister makes a 
statement, I would certainly allow it. 
It is a very serious matter. The 
House and every hon. Member is ex­
ercised over this question. But I do 
not think every hon. Member should 
be allowed to speak on the adjourn­
ment motion. It is a serious matter 
and the House has taken notice of it

Shri Naoshlr Bharucha (East 
Khandesh): Will Government under­
take to have a regular debate on the 
External Affairs Ministry?

Shri BraJ Raj Singh (Firozabad): 
Before the Prime Minister replies, he 
must know what the adjournment is 
about and what our views are in the 
matter.

Mr. Speaker: I need not repeat what 
the adjournment motion is to the
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Sense. It relates to the border in* 
eident*. Everybody knowi it

M w ryi Krtpalaiil: My adjourn* 
ment motion retan to:

'the failure of the Government 
to take prompt and effective 
Action against unabashed violation 
<of India’* sovereignty by China 
on Slat October, 1889, when 
•Chinese troops penetrated deep 
into Indian territory and ambush­
ed our Police patrols engaged in 
their normal duties, resulting in 
the death of nine and kidnapping 
of ten policemen, which failure 
has caused grave sense of in* 
security in the minds of the public 
aa to the Government’s ability to 
maintain the integrity of our 
frontiers.”
Sir, I have been to the frontier and 

I know that people are very appre­
hensive of what is happening. They 
also feel that the Government is not 
taking necessary steps to put a check 
to this aggression. I have further 
found that in the Kalimpong area, 
many Chinese have recently opened 
-curio shops............

Am Hob. member: What?
Acfcavya Kriptlani: Curio shops.
I have also found that in the Kalim- 

pong area, many Chinese have recent­
ly  opened curio shops in the villages 
where there can be no possible pur* 

x&aser of such goods, nor do the 
foreign visitors go to those parts of 
the country. From day to day pro­
paganda is being carried on by our 
Communist friends in these areas, 
toiling the people of the benefits of 

.Chinese role. This makes our people 
very apprehensive and I would like 
to know what steps the Government 
is taking to see that all these activities 
are promptly put a stop to.

A a  r ite *  Minister and Minister 
«t SttanMl A la in  (A t l Jawaharial 
Nekra): Sir, it was my intention to 
lay on the Table of the House a White 
p«p«r, Wo. 2, and at that time make 
eeme further remarks.

Skri Vajyayae (Balrampur): On a 
point of order, Sir.

Mr. Speaker: There is no point of 
order.

Shri Vajpayee: The laying of the 
White Paper is included in the list of 
business. The list of business cannot 
be entered upon unless the adjourn* 
ment motions are disposed of.

An Hocl Member; He is right

Shri Vajpayee: Let the hon. Prime 
Minister make a statement and the 
Adjournment motion be disposed, of 
first. Then the White Paper should 
be laid on the Table.

Shri Tyagl (Dehra Dun): I think he 
is right

Mr. Speaker: He is making a state­
ment in reply to what Acharya 
Kripalani has said. So, we are on the 
adjournment motion now. As part of 
the statement he may file this paper 
and when we come to the other item, 
viz., papers to be laid on the Table. 
I will say that this has already been 
done.

Shri Jawaharial Nehru: I was not
actually going to put in the paper 
now. But that is for you to decide. 
It is immaterial whether I do it now 
or half an hour later. What I was 
saying was that I had intended mak­
ing some submissions to you and to 
the House at that time. But since the 
hon. Member opposite has put forward 
his motion for adjournment, if you 
will permit me I shall more or less 
say the same thing now.

This motion for adjournment as 
well as a large number of others all 
relate to these border incidents and 
happenings and I entirely agree with 
some of the hon. Members, who have 
put them forward, that these matters 
should be fully discussed in this 
Bouse. It is not a question, as one 
hon. Member just asked met that we 
will have a debate on external affairs, 
but I am going to suggest that them
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ahould be • special debate on this 
particular matter at the border areas

Shrl BraJ Raj Singh: This evening9

Seme Boa. Members: No

Shrl Jawaharlal Nehrn: I do not 
Tmow if the bon Member wants to sit 
tonight for it

Shri BraJ BaJ Singh: The adjourn* 
ment motion should be admitted and 
a debate should be had today

Shrl Jawaharlal Nehra: I was go­
ing to suggest that thu debate should 
not take place for one full week for 
the reason that I want thu House 
to have all the papers m this con­
nection There the debate will be more 
fruitful and Government will have the 
benefit of the advice of this House on 
the steps which it hae taken or in­
tends to take

Some of the papers are going to be 
placed before the House when I place 
the White Paper on the Table of the 
House, but, naturally, events take 
place with such rapidity sometimes 
that one cannot keep pace with them 
So, the latest papers are not included 
in these Some have appeared in the 
public press, like a letter addressed to 
me by Premier Chou En-lai Now, 
today a little while ago an answer by 
me to Premier Chou En-lai was hand­
ed over to the Chinese Ambassador in 
Delhi to be forwarded to the Chinese 
Prime Minister It would be helpful, 
I think, that the House should know 
the contents of this reply

Shrl Kafhnnath 8tagh (Varanasi) 
He is not audible

Shri Jawaharlal Nehru: It would be 
helpful if the House knew the con­
tents of Government's reply to the 
Chinese Government's letter. But it 
would not be proper for me to publish 
the letter or place it on fhe Table of 
fhe House before it has been received 
by Premier Chou En-lai. That is not 
the cuftom. I have to wait, there- 
t*K% tin it is received by him. Then

Z should gladly place it on the Table 
of the House as well as some other 
papers. The House will then be in a 
better position to discuss it I have 
no objection to a discussion at any 
time, but the discussion will be some­
what inhibited by the fact that an 
important document is not before the 
House That is my only difficulty I 
was, therefore, going to suggest to 
you. Sir, that we should fix a date 
convenient to the House and to you. 
Sir, but allowing adequate tune for 
this letter to be delivered there 
Then .we can place it before the 
House and other papers So, my 
own suggestion would be to have the 
debate early next week, preferably on 
Tuesday next week. I do not want 
at the last moment to find that I have 
not got the papers ready which I 
have to get

Also, on Monday the other House 
is starting

An Hon. Member: Make it Wednes­
day

Shrl Jawaharlal Nehrn: and
there are various statements and other 
things to be made there—not in this 
connection but other matters. So, I 
was thinking that Tuesday might be 
the proper day for it But I am in the 
hands of the House and you, Sir I 
do not think anything will be lost by 
having a full debate on this early next 
week, while something might be lost 
by our trying to have the debate be­
fore we have all the facts before us

There are some other factual matters 
m this connection which I intended 
to say If you permit me I shall 
state them now It is not merely an 
answer to Acharya Knpalanl’s motion, 
but some facts and statements which 
I wish to make, most of which are 
really known to the House But I 
thought I might put them m order

thw House adjourned at the 
end of the last session there has been 
an important and tragic incident in 
the Ladakh area, which incident had 
occurred on October 21, in Chang
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Chengmo valley resulting in the death 
f t  nine members of the Indian Police 
petrol party end the capture of ten 
members of the party by the Chinese 
farces. Apart from this, one constable, 
Makfaan Lai is still untraced and un­
accounted for. The news of this in­
cident, as the House knows very well, 
was received in India with great 
surprise and resentment. It was a 
matter of grave concern to the Gov­
ernment of India. A 'strong protest 
was lodged with the Chinese Govern­
ment, who gave a different narrative 
of events in regard to this incident. 
Thereafter, the Ministry of External 
Affairs sent a long note to the Em­
bassy of China in India dealing with 
this incident and connected matters 
in some detail. All these papers are 
given in this White Paper which I 
should subsequently or now place on 
the Table of the House.

Subsequently, a letter dated 7th 
November, from Premier Chou En-lai 
was received by me. It has not been 
possible to include this letter in the 
White Paper, but the Chinese Govern­
ment has already given publicity to 
it and it has appeared m the Press.
X have today sent a reply to Premier 
Chou En-lai to this letter through 
the Embassy of China in India. As I 
have said, it will nqt be proper for me 
to place copies of this reply on the 
Table of the House before it has been 
received by Premier Chou En-lai. I 
hope, however, to do so within a few 
days.

I do not wish to discuss at this stage 
the contents of my reply as it would 
be better to do so when the full reply 
is available to hon. Members. I might 
mention, however, that Premier Chou 
En-lai had made certain interim pro­
posals with a view to eliminate the 
possibility of any border clash in 
future. We agree that it is highly 
desirable to take necessary steps for 
the avoidance of any border clash 
end to foUoir this up later by attempts 
at a peaceful settlement of the die- 
ptrtee relating to the frontier. But

the proposals (hat Premier Chou Bft- 
lai has made in his letter, which has 
already been made public, seem to us 
to be impracticable. We have, there­
fore, made some other proposals 
which, in our opinion, are practicable 
and whit* would put an end to the 
risk of a border dash.

Premier Chou En-lai also suggested 
in his letter that the two Prime Min­
isters might hold talks in the im­
mediate future to discuss the bound­
ary question and other outstanding 
issues between the two countries. I 
have always expressed my willingness 
to discuss any matter in dispute. But, 
if such a meeting is to bear fruit, as 
we want it to, we should first con­
centrate our immediate efforts at 
reaching an interim understanding, as 
suggested Further, some preliminary 
steps are necessary to lay the found­
ation for our discussions. It should 
be remembered that there is a mass 
of historical data, maps, etc in con­
nection with the frontier.

On the 14th November, the Chinese 
authorities handed over to our police 
officials the ten prisoners they had 
taken and nine dead bodies of our 
men. One constable named Makhan 
Lai is still unaccounted for and it must 
be presumed that he has also died.

According to earlier reports, we 
had been led to believe that Shri 
Karam Singh, Deputy Superintendent 
of Police, had been killed in the 
course of this clash. This report has 
been found to be incorrect as he is 
among the prisoners returned to us. 
He has been suffering from severe 
frost-bite. We are expecting *  report 
from him. Communications have been 
difficult lately owing to bad weather.

After the Longju Incident it hai 
been decided to place the entire fron­
tier of India in direct charge ot our 
army. Further steps have been taken 
to fids end.
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1 would submit, therefore, that we 

should consider this m y  important 
matter which has moved the entire 
country, and, of course, Members of 
this House, fully in a discussion in 
fd i  House, instead of with
it in a piecemeal way in answer to 
questions. The House obviously rea­
lises the importance of this matter 
and the various aspects of it and I 
think we should consider it in all its 
aspects That can only be done in 
a full discussion at it. I would sug­
gest for your consideration that the 
debate on this might take place on 
Tuesday, the 24th.

Shri Frank Anthony: May I seek
clarification on one point? It is 
rather an important point. I do not 
know whether the Prime Minister's 
attention has been drawn to it. It is 
a news items in the Time? of India 
of 15th November:

“Shillong Nov 14. Seven Tibetan 
traders and their mules blown 
up by mines laid by Chinese 
troops near Longju. Chinese 
are planning elaborate defence 
of Longju the Indian outpost 
captured..”

Has any information been received?

8hri Jawaharlal Nehra: I have seen 
thi» item in the newspaper. Wc have 
received no information about it. I 
have become slightly reluctant to ac­
cept news unless it is very high. Any­
how, I am enquiring into this matter. 
It is difficult to enquire as to what 
might be done m a territory on which 
the Chinese forces are sitting. Ob­
viously, we cannot But, such enquir­
ies as are possible are being made.

Shrl Nath Pal: One small informa­
tion. There are reports that the ten 
Indian policemen were subjected to 
interrogation and confessions of an 
implicating nature have been extort­
ed from them. Have the Government 
any information regarding that and 
whether they were subjected to any 
SUCh jHttttDfltlflB?

Shri Jawaharlal Nehra: Yes. Sir.
Our own information is, and in fact, 
it has been stated by the Chinese 
Government that they have received 
statements from some of these people, 
Indian police prisoners with them. 
That means that they must have been 
subjected to interrogation. Otherwise, 
they would not have received this 
statement. We have not received any 
full account of this statement. But, 
some brief accounts have, I think, ap­
peared, as far as I remember, in Hong 
Kong or somewhere, and we have also 
received some brief accounts. It is, I 
need not say. a very deplorable pro­
cedure to interrogate prisoners of this 
type. May I add, we have be*»n an­
xious naturally to get a full report 
from these people who were released 
the day before yesterday, especially 
lrom Shri Karam Singh. But we 
have not received any report yet from 
him, because, as I said weather condi­
tions are bad for messages to be sent 
I do not quite know bow severe this 
frost-bite from which he is suffering 
is. Anyhow, we have been waiting 
for a report That is another reason 
why I wanted to wait a little while to 
get a full report from our owe men 
there.

Shri Naaahir Bharacha: May I know 
if two days will be allotted for this 
debate?

Mr. Speaker: We will consider.

8hri Goray (Poona): Arising out of 
the information given just now by the 
Prime Minister, I would like to know 
this. A statement by Dr. Baliga in 
Hong Kong said that Shri Karam 
Singh was interrogated and be said 
that when they were ambushed, no 
mortars and bombs were used. Wat 
that information conveyed to the 
Prime Minister by Dr. Baliga or by 
anybody else?

8hr! Jawaharlal Nehra: That is c  
statement, X believe, made on behaK 
of the Chinese authorities that fltet
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Ktrexn Singh said nntfQibtf to this 
e«ect Or. Baliga only heard the 

statement~he did not have 
•ay information, of his own- and he 
repeated it, I believe. I do not re­
member that he said that to me. I 
saw him only tor live or ten minutes, 
t was going away then to Dehra Don. 
But, this statement has been made 
on behalf of the Chinese authorities.

Shri Goray: In what capacity had 
Dr. Baliga gone to China and inter­
viewed Mso Tse Tung and Chou En- 
lai?

Shri Jawaharial Nehru: A private 
individual, Dr. Baliga, as a large 
number of others including many 
Members of this House had been in* 
vited to go to participate in the 
National Day Celebrations in China 
on October 1st. But, owing to these 
various developments, Dr. Baliga did 
not think it fit and proper for him to 
participate in them and did not go 
on that occasion, but went subse­
quently about some weeks later. He 
went naturally as a private citizen 
and spent. I think, 10 or 12 days 
there.

Acharya Kripalani: For sight-seeing?

Shri Jawaharial Nehru: No sight
seeing at all. He is a very eminent 
surgeon. As a matter of fact, the 
fa»in*fi» Government is much beholden 
to him for his work as a surgeon.

Shit NausMr Hfaarucha: I wanted to 
know whether two days will be allot­
ted. Ifce Government has not said 
anything about it.

Haheadn Pntap (Mathura): 
I beg to say one word. Ours is a great 
nation and our Parliament is one of 
Use greatest in the world. We should 
not get excited about this tiny aflhir. 
I  heg to say that now, when we have 
racrtvnd a vary kind and polite 
«f|fiy,.. . .

. 8*m* Bm . Maw b y i: No. no.

Bnja Mahtadra PiataiK Hear n a
When we have received a vary polite 
reply from Mr. Chou Xn-lai and whan 
our Prime Minister has received 
greetings on his birthday, I think, let 
us not get excited about it and consi­
der the question tram the world 
stand point I, as a world federa* 
tioniit am very sorry that some little 
people are making so much note* 
•bout some little things.

Shri Khadllhar (Ahmednagar): Has 
Government received any information 
why there was delay in handing over 
the dead bodies?

Aa Hon. Member: They were to be 
presented on the 14th to the Prime 
Minister.

Shri Jawaharial Nehru: I am unable 
to answer that That is a question 
which must be addressed to the 
Chinese Government. How am 1 to 
answer that?

Shri Naoshlr EUurucha: My question 
has not been answered, whether two 
days will be allotted.

Shrimati Rennka Bay (Malda): 1 
wish to have a clarification. The hon. 
Prime Minister said that the defence 
have taken over the control of the
entire border. Does it include the
borders of Sikkim and Bhutan for 
whose defence we are responsible?

Some Hon. Members: Sure, sure.

Shri Jawaharial Nehru: So far as 
Bhutan is concerned, we have stated 
repeatedly that any aggression on
Bhutan would be considered aggression 
on India But we keep no forces in 
Bhutan, and there is no intention of 
sending any forces. It is tor the 
Bhutan Government to decide when 
and what kind of help they require 
from us. W* have given them help 
in the way of training sometimes.

So tor as Sikkim is concerned of 
course that is included definitely In
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flU l I n n  (Tenali): Would Wed- 
eektay suit the M ine Minister in- 
atead of Tuesday?

Hr. Speaker: He has already said 
that it might be taken up next Tues­
day. The only question is whether it 
should be Tuesday or Wednesday.

Start Baaga: I an just asking whe­
ther Wednesday wotfld suit him.

Shri Frank Anthony: Wednesday or 
Thursday.

Hr. Speaker: They want to know if 
Wednesday would be suitable.

Shri Jawaharlal Nehnr. 1 do not 
mind; if the House prefers Wednes­
day. We can have it on Wednesday. 
There is no special astrological signi­
ficance about it.

Mr. Speaker: Very well. So far as 
the time that is ncessary is concerned, 
the debate will start on Wednesday.

An Hon. Member: Not Monday?

Mr Speaker: Today is the 16th. On 
the 25th it will start Hon. Members 
are aware that the time that is neces­
sary is always decided by the Business 
Advisory Committee. I will call for a 
meeting and then it will decide. In 
view of the statement of the hon. 
Prime Minister, this cannot be dispos­
ed of in an adjournment motion this 
evening where we sit only for a 
couple of hours. Let us have a full- 
dress debate, as the hon. Members 
are anxious. The Hon. Prime Minister 
also has never said that it is not a se­
rious matter. He would himself like 
to have a good debate on this matter.

Bern* Hto. Members: Two days?

Hr. Speaker: The Committee will 
consider that matter.

In view of the statement of the hon. 
Prime Minister I do not think it is

necessary to give my consent to those 
adjournment motions.

Shri S. ML Banerjee (Kanpur): What 
about the firing in Kanpur? We have- 
been given a very scanty reply.

Shri Mohammed Elias (Howrah): 
The hon. Minister of Irrigation is going 
to lay a statement with regard to the 
floods in West Bengal. I wanted to 
known___

Mr. Speaker: Order, order. Hon.
Members are always obstructive. 1 
have already intimated him. The hon. 
Minister for Irrigation will certainly 
makes a statement both with respect 
to the floods in Bengal and also the 
floods in Orissa. I have written and in­
formed him. Why should he be an­
xious when I have told him it is not 
necessary to bring it up here?

Yes. Shri Banerjee. What does he 
want?

Shri S. M. Banerjee: I have to sub­
mit only one thing.

Shri Mohammed Elias: In view ot 
the seriousness of this flood where 
five million people have been affected

Mr. Speaker: Let there be five
hundred thousand people.

Shri Mohammed Elias: ........ I wish
to know whether the House would be 
given an opportunity to discuss—

Mr. Speaker: I am unable to say 
now. He will make a statement for 
the time being. Let us see.

Shri Jagdbh Awasthi (Bilhaur): Oo 
a point of order, Sir.

Mr. Speaker: Order, order.

Shri S. M. Banerjee: We have tabl­
ed an adjournment motion 00 this 
recent Kanpur firing which was very 
unfortunate. My intention was...

Mr. Speaker: Order, order.
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SM  B. IL Baaecjee: I will tall you 
<etf» t&hfc why I moved it here. Hy 
intention it very clear. No normal 
ftrfaig rules were observed, and the 
ISritaM Minister waa very kind enough 
to a y  some good words in respect of 
thia Kanpur incident My whole 
motion waa that 18 persons including 
•a ten-year boy were killed.

Mb. Speaker: Order, order. I am 
not going to allow.

Shrl 8. M. Banerjee: No judicial 
enquiry has been instituted by the 
State Government. There was a 
wholesale massacre in the city of 
Kanpur. The Prime Minister has made 
a statement. 1 would only request the 
Home Minister to make a statement.

llr . Speaker: Will the hon. Member, 
Shri Banerjee, resume his seat or not?

•ft WHOM W PA : HR RTIfZ 
«rr#T 1 afr vpryc e f t ; 

Sftrcr ^  $  t o  h»pt
im r  sr«nw

aft fcm  v*

an? t  f*  * ?tT fa * *  T O  
»fkR *  finrr f f a  

vcvnc vr «[f*r*r?R jjv  g fw

•nwfNv *  *ft if{f m&sT 
w r <rt vrnfrv $ fftr

wr* q ra r tf fc  wtm *  fwm
t *

uto discuss the failure of the 
Central Government in not with­
drawing and revising the re­
actionary old Police firing circular 
flamed HaHet Circular issued to 
State Governments during British 
regime, kt consequence of which 
police firing and other atrocities 
-were inflicted upon the citizens of

Kanpur resulting in the death of 
23 persons aad injuries to several 
others."

4 t *IR aft ........

Mr. Speaker: Order, order. I am 
not going to allow. The hon. Member 
will kindly resume ids seat, then X 
will tell him.

I am really surprised at this. Again 
and again I have been saying it  Even 
though 1 say for particular reasons X 
am not going to allow an adjournment 
motion somehow they get up and then 
go on. I will have only to request 
them hereafter not to interrupt, and 
if they do interrupt, most unceremon­
iously I will have to ask them to with­
draw from the House. An hon. Mem­
ber comes to this House and tables an 
adjournment motion. He is not satis­
fied with what I have said. He can 
persuade me later on. Or, so far as 
this matter is concerned the hon. 
Member has somehow got information 
that in pursuance of an order from 
the Central Government, the Home 
Ministry, this firing in Kanpur result­
ed Copies of the adjournment 
motions, when they are tabled here 
are sent to the Minister concerned, 
and I have ascertained that there is 
no factual basis, no such communica­
tion has been sent at all. In view of 
that merely because an hon. Member 
tables an adjournment motion, I am 
not going to allow, or give consent 
to it, when I find that there is abso­
lutely no factual basis for it In spite 
of my having told him that it was not 
so, that I was not going to give my 
consent the hon. Member by way of a 
point of order raises it and then aunties 
on. There is no meaning in it  trying 
to interrupt the proceedings.

Shri JagdJsh Awasthi: The police
firing has become an all-India quae*
tion.

Mr. Speaker: The hon. Members 
will go to their Suites.

Skri S. M. Banerjee: Eighteen people 
have been killed.



*<*•*• k Aw nfcA  *  t* *  C M **) Aetfoanme** « r

»  l l i in r  wm he WOW his
•eat «r not?

M  i .  K  BmmhAmk I an 
tog, but I am appealing to P°«» mbm 
i f  impartiality and justice,

Mr. Spatter: V  he taterrttpts, 
iinnnm n -r I win be obBged to a *  
Mm to vfttdnw  from the Rouse. 
There is no after course. Ho, xmk It 

not right

glut P. N. Staff) (ChandeuM): On 
a point of information I wish to tell 
the Souse that no judicial enquiry has 
-been instituted up till now.

tit wrfar u n til: «nar«r *r?tar, 
i t  fafosr v#»tt fa *m?r*TC *  "nr 
«q^ r *rft 'snrfr*r $

w r w  snwrr ^ **nfw 
w  vr^r *  farr %frsr ^  vh ^ c *  
fffcrc tit tnrnj* *r>fr % *rfar 

n t fcfspr unflr nv V H jt tit f fo s  
swuFw %■ jt&t w p r
% *fwr *nfcrr *riw m
wrt̂ FT «i$f farr $  i

Shri S. M. Banerjee: Ladies hare 
be«o molested This was the sixth 
time in the history ot Kanpur.

Mr. Speaker: I wwM request btm 
t »  withdraw tram the House for the 
rest of the day and also this hon. 
Member who has been repeatedly 
laying it—Shri Jafdish Awasthi. I 
hereby direct Shri Jagdfeh Awasthi to 
Withdraw froxn Am House for the rest 
« l  the day. X cannot pot tip with this 
Mb*  of interruption.

Mel lagdhto 1 * h (U; Yea. t ua 
m n y  w  gOk

Mr. Speaker: Order, ordar. #111 he 
Hiffcdraw ar not?

Sfcrl *g«W h Awaslhli I wffl 
Acaw, but b rim  doing w .. ..  

m  (Ai)LSD~4L

Hr. SpMkam I am not poilag to 
•Dow.

4fc m r  (wrpWV) : ♦
fatten Mfwi iT|arr $ %  A

i r r k  nwrwr tit m  | for fcr *fWt
«ffc «n£ wrtft -w? tit tit 

tC TF W  «T f5# .................

^  «m4Nr wMV : f
3 <r W W V w* .....................

Mr. Speaker: I shall not allow him 
to stay and make any more state­
ments in this House. He is interrupt­
ing constantly. This is not the first 
time, I have noticed it regularly. He 
thinks----

Shri Jagdlab Awasthi: No, Sir.
Mr. Speaker: He must withdraw 

from the House.
«raN t: *3? «rt jfrw

JTO f>3T
| tit* f5*T 3*1%
%5rr« tm ,*  tit fr  zrfr  1

f  ?fr tit

g*trc r

Mr. Speabsr: Will he withdraw sv 
not?

4 ) « # ■  n r t : 4 < m < n w
< 1

(Skri JagiUK AvtOfhi thru withdraw 
from  the House).

A rt & ML Banerjee: Kanpur was 
eon verted into a slaughter house.

Mr. Speaker All right Shri 
Banerjee wiB also withdraw from the 
Rouae>

Shri & M. Banerjee: I am wtth- 
drawing, but with due apologies to 
you X will tell you. Sir, that Kanpnr
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[Shri S. M. Benerjee]
Was converted into a slaughter house, 
(laughter). You taught at your own 
peril You are criminals, you have 
murdered people and you are laugh­
ing.

(Shri S. M. Banerjee then withdrew 
from the House).

.* $  »rwftT
| fa  gfa* It

* c  arrc *  ft  i

Mr. Speaker: Shri Anthony.

Shri Braj Baj Singh: I may be
kindly allowed to say a word

Mr. Speaker: I have called Shri 
Anthony.

Shri Frank Anthony: You will not 
be able to hear me in this din.

I had submitted an adjournment 
motion and you were pleased not to 
give your consent. 1 bow to your 
ruling, but no reason was assigned, and 
I would ask you under the proviso 
to rule 60(1) to give the reason 
because apparently you have accepted 
it as being a matter of urgent public 
importance. The reason is that I 
should move it as a resolution pre­
sumably as a matter of urgent public 
importance, but no reason has been 
assigned. You have not been pleased 
to give any reason for disallowing it 
as an adjournment motion. I would 
ask you to please read it to the House, 
as it is an important matter, I submit 
with respect, and to give the reasons 
frhy you have been pleased to dis­
allow it as an adjournment motion.

Mr. Speaker: The hon. Member is 
coming to the same thing, which other 
bon. Members also have been demand­
ing as a right There is no meaning 
in this. It is open to me to say that 
tiMs is not the business of the House. 
He says that the Communist Party is 
responsible for all this, or the Com- 
arnafrt Jtehbers. ■..

Start Frank Anthony: No.

Mr. Speaker: . . . .o r  a number of
them, and, therefore, suitable action 
lnust be taken against them.

Shri Frank Anthony: That was not 
what I said. What I said was that 
because of the openly treasonable 
policies of the Communist Party in 
India and their approval of Chinese 
aggression and invitation to the 
Chinese to commit further aggression, 
they should be banned.

Mr. Speaker: I am really surprised 
at this. The hon. Member has been a 
long-standing Member of this Parlia­
ment

Shri Frank Anthony: That is why X 
am asking.

Mr. Speaker: But this is a resolu­
tion. Anyhow, hon Members will 
judge for themselves whether it is a 
resolution or an adjournment motion. 
It reads thus:

“That in view of the increas­
ingly grave threat to India's 
security by the Communist Party 
of India, whose openly treasonable 
policies and utterances are an 
approval of Chinese aggression and 
an invitation to further aggres­
sion, the Party be banned."

On an adjournment motion, the 
party has to be banned. I am really 
surprised at this.

Shri Braj Baj Singh: May I make
one small submission? With respect 
to firing, there has been a definite 
policy of the Government here. They 
have been advising the State Govern­
ments as to how firing should take 
place, when it should take place, and 
in case of firing, what they should do 
and so on. But In this Kanpur firing, 
that has not been observed. A* a 

.matter of fact I am told that twenty- 
three persons have been killed. So, 
they should take note of this and do 
Whatever is necessary.
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Mr. Bpeafcer: Z have repeately said 
' tiutt the natter of law and order is 
entirely in the hands of the State Gov­
ernment There are Assemblies there, 

.'and there are Members there who are 
‘ r̂epresenting smaller constituencies 
than we do here. 12, on account of 
any particular action on the part of 
the Central Government or at the 
behest of the Central Government 
anything has been done, then that is a 
different matter, but I have ascertain­
ed from the Central Government that 
no such circular has been issued. It 
may be unfortunate that these inci­
dents have occurred, but it is for those 
hon. Members to take it up there. We 
have not got any jurisdiction over it; 
we cannot clothe ourselves with 
Jurisdiction over matters over which 
we have none.

Shri Braj Baj Singh: But the Cen­
tral Government could advise the State 
Government.

Mr. Speaker: No, the Central Gov­
ernment have no jurisdiction.

Shri Braj Baj Singh: May I submit 
that as a mark of sympathy for those 
persons who have been killed, I and 
my party Members withdraw from the 
House?

(Shri Braj Raj Singh then left the 
House).

Shri P. N. Singh: As the Union 
Government have failed to advise the 
State Government to institute a judi­
cial inquiry, we are leaving the House 
in protest

•ft P in  :
*n? Jifar j t w  $
«rc v r ft  an $

■ ’ft sftt*e 3
$  I

(Shri P. N. Singh, Shri Todav and 
Shri L. Adano Singh then left the 

House).
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PAPERS LAID ON THE TABLE 

Wsnx Paper II Containing! Nora,
MEMORANDA AMD LETTERS EXCHANGED 
BETWEEN THE GOVERNMENTS Of INDIA 
and China during September- 
November, 1999.

The Prime Minister and Minister 
of External Affair* <Shri Jawaharial
N*hrn): I beg to lay on the Table a 
copy at White Paper II containing 
Ntftes, Memoranda and letters ex­
changed between ‘ the Governments 
of India and China during Septemher- 
NtfVember, 1959.

£ Wavr#* vsgita •A '•Rfeite Ttpcs 
ar* available for all the Members, and 
arrangements have been made for 
distribution. [Placed in Library, Set 
No. LT-1634/59].

AltfENDMENTS TO POBUC PUMVH 
(E v ic tio n  or U n a otb ossssd  O ccu ­
p a n ts ) R ou es, 1958.

tfhe Minister of Works, Hoasfng 
and Sapply (Shri K. C. Beddy): X
held to lay on the Table, under sub* 
section (S) of section 13 of the Public 
Premises (Eviction of Unauthorised 
Occupants) A ct 1958, a copy of Noti­
fication No. GSR. 1205 dated the 31st 
October, 1959 making certain amend­
ments to the Public Premises (Evic­
tion of Unauthorised Occupants) 
Buies, 1958. [Placed in Library, See 
No- LT-1635/59].

SuOah (S p e c ia l E x cise  D o ty ) O rdi­
n a n ce , 1959

fhe Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table under provi­
sions of article 123 (2) (a) of the 
Constitution a copy of the Sugar 
(Special Excise Duty) Ordinance, 
1959 (No. 3 of 1959) promulgated by 
the President) on the 25th October, 
1959. [Placed in Library, \Se* Na 
LT-1838/39].




